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even if a demonstration js led by my
hon. friend. He must understand
that. I now see that ne is on a war
path. 7Thnat does not matter. I don't
want to meet him on that path.
This is not the way to do it.

In this particular incident, I do not
suspect anybody’'s hand. I do not
want {o make any ailegations about
which 1 am not convinced. If I am
not convinced, I will not believe in it.
But 1 do not want 1o rush to any
conclusions about it.

But, these people did turn violent
and therefore they had to be dealt
witn in this manner. Otherwise they
would have done far greater damage;
they would have burnt even some
houses,

How could this be allowed by this
Government, or by any sensible or
civilised Government? What is the
meaning of meeting barbarism with
barbarism? If a wolf is on the ram-
page, it has to be _shot down. It
cannot be pampered.

It people attack this country from
outside with force, they have to be
met with force not by non-violence.
It cannot be done by non-violence.
There is a difference between these
two things. That must be understood.

In this matter, we have declared
that nobody is going to object to
peaceful demonstrations and they
were allowed there. But when they
turned violent, and violent in no un=
certain terms, and they injured
policemen, with grievous hurt to two
of them, how can this be allowed?
Aind, even then, no firing was resort-
ed to. They managed with a lathi
charge and they were driven away
and several pcople are being prose=
cuted. That also will bring facts to
light in the Court.

SHR;1 P. VENKATASUBBAIAH:
Ds vou think that it is a dress re-
hearsal by Chaudhuri Charan Singh?
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SHRI MORARJI DESAI: No. I dont
think so. I don't beieve that, Some
people had started a rumour, they
told me that Charan Singh ji at that
time had passed by in his car. I
immediately rejected it at that time.
I don’t believe that he can do that
Until I get proof of anything I am
never going to believe that about
him or about anybody. 1 will say
this about my friend Shri Raj Narain
also, that if he says something like
that, then, one begins to suspect.
Therefore, one has to be very careful
about it even when cne speaks.
Merely loud speeches and great
courage do not do in these matters.
They have got to have some discrimi-
nation at the same time. That is why
it is no use creating such scenes ia
this House. That js all that I caa
say.

MR. DEPUTY-SPEAKER: Galling
Attention is over. Now, Mr. Barnala.

12.40 hrs,
STATEMENT RE. NARMADA
WATERS

THE MINISTER OF AGRICUL~-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): The
Narmada Water Disputeg Tribunal
has today forwarded to the Central
Government a report getting out the
facts as found by it and giving its
decision on the matters referred to it.

It may be recalled that as the dis-
putes amongst the Stateg of Gujarat,
Madhya Pradesh and Maharashtra
and Rajasthan regarding the Narmada
waters could not be settledq by nego=-
tiations, the Government of India
constituted the Narmada Water Dis-
putes Tribunal on 6th October, 1969
for adjudication under the Inter-
State Water Disputes Act, 1956.

Shri Justice V. Ramaswami, the
then Judge of t“e Sunreme Court was
appointed as Chairman. a'ong with
twn servine Judrag of Kerala and
Allahabad High Courts as the other



273  Narmada Waters
two members. The Tribunal has
thereafter in February, 1972 given its
decision on certain preliminary issues
of law, Madhya Pradesh and Rajas-
than, however, filed appeals in the
Supreme Court against this decision
and obtained a stay order; the Sup-
reme Court had, howcver, permitted
the Tribunal to proceed with the ins-
pection and discovery of documents.
Later, in July, 1972 the Chief Minis-
ters of the four States held discussions
with the Union Minister of Irrigation
and Power when it was agrecd that
the settlement of the dispule be
carried out by mutual agreement with
the assistance of the then Prime
Minister. They agreed that 28 million
mcre ft. of water is available in the
Narmada for three-fourths of the
years, Of this, the requirements of
Maharashtra and Rajasthan for wuse
in their territories were agreed {o be
0.25 and 0.5 million acre ft. respec-
tively. The then Prime Minister was
requested to allocate the balance
quantity of waters between Madhya
Pradesh and Gujarat and fix a suit-
able height for the Navagam Dam. It
was further agreed that the Chief
Ministers of the four States would
finalise the arrangement for power
generation and its apportionment.

Since these issues could not be
decided according to that agreement,
the Chief Ministers of Madhya Pra-
desh, Maharashtra and Rajasthan and
the Adviser to the ®Governor of
Gujarat met again in July, 1974 and
agreed that the Tribunal should
decide the height of the Navagam
Dam as well as the level of the Canal
and the other issues such as sharing
of power benefits, etc. They also
agreed that Rajasthan and Madhya
Pradesh should withdraw the pro-
ceedings before the Supreme Court.
The Tribunal thereupon resumed its
work and has since investigated the
matter referred to it.

The more important features of
the Award of the Narmada Water
Disputes Tribunal are ag follows:—

(1) The annual utilisable quantum
of Narmada watess whish ~an
be depended wup [n 75 years
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out of 100 is assessed to be 28

million acre ft. (MAF),

(2) Out of the utilisable quan-

(3)

tum of 28 MAF or 75 per cent
dependability, Madhya Pra-
desh js allotted 18.25 MAF,
Gujarat 9 MAF, Rajasthan
05 MAF and Mahara-htra
0.25 MAF. The party States
would get the same pro-
portionate share in years of
excess or scarcity.

The Full Supply Level of
Navagam Canal offtaking
from Sardar Sarovar is fixed
at 4300’ at its head. With
the prescribed slopes, the
canal would reach Rajasthan
border at a level of about
131",

(4) The full reservoir level at

Sardar Sarovar dam in
Gujarat at Navagam is fixed
at +455° and the maximum
water level at +460".

(5) Madhya Pradesh and Maha=-

(6

(7

)

—

rashtra are allotted 57 per
cent and 27 per cent respecs
tively of the electric power,
produced at Sardar Sarovar.
The balance of 16 per cent
is allotted to Gujarat. Madhya
Pradesh anq Maharashtra are
also directed to share the
proportionate cost of the
power portion of Sardar
Sarovar complex.

Specifle directions are given
to Madhya Pradesh for re-
leases in a regulated manner
of que share of water for
Gujarat and Rajasthan, For
these regulated releases, Sar-
dar Sarovar Project is re.
required to credit to Narmada
Sagar Project 17.63 per rent
of the actual cost of Nar-
madasagar Dam Unit L
Detailed guidelines for fram-
ing ruleg of regulation and
water accounting Aarz et
down to ensure that party
Stat~s get their duc shares.

Deta‘led directions are given
fo- a~quisition of land by
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Madhya Pradesh and Maha-
rashtra for Sardar Sarovar
and for rehabilitation of ous-
‘tees by Gujarat, Madhya
Pradesh and Maharashtra.

A two-tier machinery is directed to
be set up to ensure the implemen-
tation of the decisions of the Tribunal,
The machinery comprises:

{a) The Narmada Control Autho-
rity consisting of three {full
time Engineer Members ap-
pointed by the Centre and
four part-time Engineer
Members appoinied one each
byr the party States.

s (b) A high powered Review

’ Commitleg consisting of the
Chief Ministers of Madhya
Pradesh, Gujarat, Maharash-
tra and Rajasthan with the
Union Minister of Irrigation

. as Chairman, The Review
Committee will review any
decision of the Narmada
Control Authority referred
to it and its decision shall be
final and binding.

(9) The Award is cubject to
review at any time after a
period of 40 years from the
date of the Award.

The Rceport of the Tribunal js being
forwarded by the Government of
India ty the concerned State Govern-
ments,

The Inter-State Water Disputes Act
provides that if the Central Govern-
ment or any State Government is of
the opinion that anything contained
in the Tribunal's decision requires ex-
-planation, or that guidance iz needed
upon any point not originally referred
to the Tribunal, the matter may be
again Teferred to the Tribunal, within
a period of three monthg from the
decision, for further consideration.
The Tribunal may forward a further
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report giving such explanation or

‘guidance as it deems fit and in such

a case, the decision of the Tribunal
shall be de2med to be modified
accordingly,

The Act further provides that the
Central Government shall publish the
decision of the Tribunal in the official
gazette and the decision shall be final
and binding on the parties to the dis-
pute ang shall be given effect to by
them,

Now that the Tribunal has given its
report and decision, the way is clear
for the speedy implementation of the
various projects on this river which
would provide irrigation in an area of
abtout 5 million hectares which is nearly
10 per cent of the area at present
under irrigation in the couniry. The
Narmada is the largest west flowing
river and is the fifth largest river in
the country. It is estimaled that the
irrigaled area will produce on full de-
velopment nearly 5 to 6 million tonnes
additional foodgrains besides increase
in production of cotton, sugarcane,
vegetables, fruits ete, and provide gain-
ful employment opportunities due to
intensive farming system. The value
of the gross additional production on
full development of irrigation in the
Narmada command area is estimated
to be of the order of about Rs £00
crores per annum at the current price
level. In adidtion. there will be gen-
eration of hydro-electric power of about
450 MW at 100 per cent load factor in
the fina) stame and a Int more during
the interim period. That would bring
a great deal of prosperity to the peo-
ple nf the region and the country as a
whole. ... (Interruptions)

MR, DEPUTY SPEAKER: There cane
not be a discussion on this....{In-

terruptions) **

Nothing will go on record if all of
you stand up....This is not the way. I
know that several hon. Members are
agitated and they want to say some=-

**Not recorded.
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thing on this... (Interruptions). Noth-
ing will go on record. Why are you
unnecessary prolonging? There is no
use talking like that. Nothing is going
on record Why do you waste the
time of the House. If you are really
agitated, give notice and we could
have a short-duration discussion or
something like that on this.

13.48 hrs,
ELECTION TO COMMITTEE
Tea Boarg

aiftvn aar awfes qfa skt wEwifea
waET § TRa FE (o g gmiw mow):
Iaeam rgew, & WA war g o

“f& g fraw, 1954 & faom o4 (1)
(@) % =wm oz, =@
wufafqaa, 1953 1 arw 4 F¥
T (3) (9) & wAAw H
9 q9[ % geeq, uar Afy & Far
fo ooy fRw &, sw wfa-
faw & og JyaEl T9r SH &
wead ad 1 faawl & gerde
qm d1E F oxE) & €9 § &1
TR Hfauew 8§ Q4 @_w
fafflm &% "

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That in pursuance of sub-scction
(3)(f) of Section 4 of the Tea Act,
1953, read with rule 4(1) (b) of the
Tea Rules, 1954, the members of this
House do procced to elect, in such
manner as the Speaker may direct,
two members from among thems-
selves to serve as Members of the
Tea Board, subject to the other pro-
visions of the said Act and the Rules,
made therecunder.”

The motion was adopted,

PROF P, G. MAVALANKAR
(Gandhinagar): I am not making a
statement, I am accepting your sug-
geslion, I am not making a speech at
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all. My point of order is that you have
suggested, very rightly, that the matter
can the discussed at some length by
giving notice, My point of order is on
a different thing. In view of the fact
that such an important statement has
come suo motu from the Government,
¥you have rightly denied us even rising
fyr a clarification. Would it then be
within our rights, apart .from raising it
through a discussion. to raise certain
matters by getting the consent of the
Speaker? You know, Sir the session is
going to be there only for some days
more,

MR. DEPUTY-SPEAKER: We are
sitting till the 30th,

PROF, P. G. MAVALANKAR: Can
we bring it under rule 377 or in any
other manner? But Government may
nol find time. They may say there is
no time for a discussion, Sir, you
kindly direct Government that they
should find time to discuss the matter
here,

MR, DEPUTY-SPEAKER: Mr. Ma-
valankar. please give notice, You are
an ingenious Member. You can raise.
it in some form or the other.

SHRI HITENDRA DESAI (Godhra):
People of Gujarat will not be satisfled
with this award,

MR, DEPUTY SPEAKER: Don't go
into the merits of it, and discuss this
now. Now item under rule 377. Shrt
Raghavji. (Interruptions)**® Nothing
will go on record. What Is the purpose
of your gelting up like this? (Interrup-
tions)**

ot oow W (fafzmt) & fraw 377

g7 ==f. ..

st yew wer woET@  (I9R9) ¢ W9
O AT TE E ... () L

JUeaM AR :  qETA £Y It o
w¥it @ wrf e dar AEY fAA, Stoam
N gram g wmam 0 & g fs &
£ T AE e @OE )

**Not recorded.



